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VERIFICATION

1, the deponent, ahove named, do hereby verify =nd declare that the comems of this affidavit are true and cormect 10 the
bestof my knowledge snd belief, no part af it is false and nothing material has besn concealed there from, | flrther
declare that ;

{8} thers i3 no case of conviction or pending case againil me other than those mentioned in ilems J and 4 above,

() L my spouse, er my dependents do not have any aaset or llahillty, other than those mentioned [n kems 5 and &
above.
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SLICY DETAILS OF SACHINDRA PRASAD SINGH

%)

. NO, POLICY DETAILS POLICY NO. PREMIUM PAID YEARLY
= . | PREMIUM |
i) LIC OF INDIA 575706219 4,82,650 60,050
2) LIC OF INDHA 532144945 28,420 1,421
3) LIC OF INDIA, 534541420 52,695 3,513
4} RELIANCE LIFE INSURANCE 19666452 97,242 19,152
5) S.B.I LIFE INSURANCE 44014824103 4,75,000 NIL
E) 5.B.1 LIFE INSURANCE S.B.ILYF 3,00,000 1,00,000
| 10405201700901254205
(2) POLICY DETAILS OF ABHA KIRAN
[ sino. | POLICY DETAILS POLICY NO, PREMILN PAID YEARLY
PREMILM
1) 5.B.I LIFE INSURANCE 44026696502 4,50,000 NIL
2) LIFE INSURANCE 848791590 1,584,314 92,157

L u-ﬁ'"




‘b

©)

(3) DETAILS 05 OF JWELLERY BULLION AND VALUABLE THING SACHINDRA PRASAD SINGH M.LA KALYANPUR

SLNO. | ITEM QUANTITY PRICE
1) GOLD 20 GM 60,000=00 ]
2) RIFFLE 1 50,000=00
3) PISTOL 1 60,000=00
a) MOBILE 1 20,000=00
GRAND TOTAL 1,90,000=00 |
J
(4] IWELLRY BULLION AND VALUABLE ITEM DETAILS OF ABHA KIRAN
]
SINO. | ITEM QUANTITY PRICE '
1) GOLD 120 GM 4,10,000
2) RIFFLE 1 60,000
3) SILVER 240 GM 24,000
a) MOBILE 1 10,000
GRAND TOTAL 5,04,000
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M.LA KALYANPUR
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